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(Delivered by Hon'ble Mr, DK Agz )
(i - 5

Writ petition no. 5177 of 1983 fi
Court at Rllahzbad on transfer to the Tribunal un
of the Administrative Tribunale Act, 1985, wvas rcg_ii

Transfor Appliceticn No. 1246 of 1987, as indi tﬂd ob J

2. Briefly, the fecte ere that Sukumar Paul *
( hereinafter referred to as the p-titinmr) indicated his c ”""‘"‘: of

g

birth es 15-4-~1925 at the time of -nQp:ﬁIEﬂ}ntn service, Mo

e, AARALR - wqh ”*-4'-

i
applicstion was mede by the pntitinmr[nn 8-1@-1545, wharainLhO

had indicated his date of birth as 15-4-1525, Am:ordingly t:l'li'*'
seme date of birth was recorded in the service regiater, oR2Z
Later on the petiticner obtained & copy of the High School

certificate ss late as on 29-6-1982 i.e, after 39 yeers of entry |
into the service, wherein the date of birth was shown &as 15—12-1938;," 3 1
Thus, the applicent desires that his date of birth be deemed as B |
15-12-1928 for the purposes of superannuaticn. A represe - tatian i
was made by the petitioner which has been rejected vide an order

dated 23-4-1983, The petiticner has elready retired on 30-4-1983.

3. We have heard the learned counsel for the parties

and perused the records, |
v _. :
4, We heve seen ths epplication dated 8-10-1945 which ey

purports to be in the hand-writing of the petiticner himeelf wl'ilmrt

-

he had himself recorded his dete of birth as 15-4-1925. The 1 P A
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here that eccording th,%.“"'. h now baing
petiticner i.,0, 15‘-12*-1928# ;
time of his appuinmm: in nw co L,.;.x-..:-;.-“}_..,*«,w;c
e “ineligible for entering inte lm.tq‘t,. *" h_;,L__'

& » ~ thst he concealed his date of birth, .Tli:lf,
tc drew double advantage out of his own dotnn- \ g

tc note that the senliority list girculated in the )

the date of birth of the petiticner was shoun as 1!"-4:15 25 :‘é

put:lt:l.nnlr affixed his signature thereon, but did not l& - any

claim for change of date of birth, The matriculation eut‘i* icate

is certeinly an authentic document., Howaver, the auths ﬁ"i’ y

. t

hae been destroyed by the spplicant by his own conduct. Us a ! B
= . A

of the ocpindon that uithnut going inte the merits of the matricu wf’“ | I

e

certificate, we can saﬁuy conclude that the date of birth nnl:f ned W

4 )

in the matriculation certificate r:nrmnt now be teken to undo th_c m

"

own action of the epplicant i.e, the dats of birth alreedy recorded
in the service record cannot be allowed to be changed after 4
retirement of the spplicant, 1

5. In the result the petition is dismissed without any

MCQE)W»’Q

3(??,5

L

order as to\costse,

MEMBER (A) MEMBER (J)

Dated : Allahabad
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